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AppliCation 

App1iCaflt() 	Smt.P.JaYant 

V/s. 

Resporlent. 
: The Accountant General (A$E),KarflatatP 

8anga1re and three others., 

T.o 

Sri.V-Narasimha Hol1a,Ad'0t! 
N9.1780 first Fi.or,6t1 Main, 

F,_Blocks Second $tage,ai '. 
Banga1• 	010. 
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SUjCCt 	
Porwaringcf cpis of theOrderS passd y 
Central Admiristrt 

-X-X-X- 

Z copy of the Order/S 7th r 
passed loy this Tribunal in the above mentioned 8pplication(s) 

is encissed 
for informatiofl and further neCeSS3rY action. 

The ?rder was pronounced 
-

Sixth December,199. 
-- 

/ki. 	
• 

•4.~ Deuty Registrar 
Judcia1 flranches. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANQALORE BENCH : BANGALORE 

ORIGINAL APPLIcATrÔN N01481/1995 

EDNESDAY, THIS ITHE 6TH DAY OF DECEMBER 1995 

SI1R1 JUSTICE P..KJ SHYAMSUNDAR - - VICE CHAIRMAN 

SHRI V. RAAKRISHNAN -. MEMBER (A) 

STht PrJayflthi!, 37 yéars 
Clerk/rypjst, 
0/0 the Accountant General (A&E); 
Karnataka, Residency Park Road, • 
Bangalore 	560 001, 	 Applicant 

(By Advocate, Shri VN. Holla) 

Vs 

1. 	.The Accountant General!, 
0/o the Accountant General (A&E)!, 
Karnataka, Residency Park Road, 
Bangalore - 560 001.. 

2... 	The Accounts Officer (Admn), 
0/c the Accountant General, 
Karnataka, Residency Park Road, 
Bangalore - 560 001. 

3. 	The Comptroller and Auditor 	- 
General of India, 
Post Bag No7, Indraprastha 
Post Office, 
New Delhi - 2. 

4 	The Accountant General  
Hyderabad, Saifabad, 
Ahdhra Pradesh. 	 - 	 Respondents 

(By Advocate Shri M. Vasudeva Rio, 
.Addl. Central Govt St. Counsel) 

E P. 

Shri Justice P..K.. Shyamsundar, Vice Chairman 

We have heard5hr:jHo1la'for the applicant and the 
4 

ed Standing Counsel' for the department. 

LIJ she applicant 15 aggrieved by an order directing Hot 
(ecoje7r 	of some money!, based on their alleging excess J. ll 

P9e 	made onthe basis of erroneous fixCtjon of her 
I 

pa 	However, the tenability of the order passed in that 

_ 
	

behalf involves civil consequences leading to the 

recovery of money paid in excess.. 

1 	 • • 
	 conth 	2. 	• 	-, 



It wouLd, therefo•re, be justand proper that the. 

a\ction ofrecovery should have been preceded bya notice 

Ltting the applicant into a notice.. In that viewof the 

rn tter, the orders at Annexures A1,A3 and AS directing 

r covety of the alleged excess payment appears to be 

in\vald in law and are liable to be annulled.. 

4\ 	Hence, it is, we al1w this application and quash 

th Annexures-Al, A3 and A5 	The department, is however, 

at \libertY to take further action in the matter in 

accrdance with law and in the light of the observations 

mad herein.. No Costs.. 	• 	\ 

-. r 	I / 
•, NlSTsT'% (V. RAMAKRISHNAN) 	 (P..K..SHYAHeUNDAR) 

MEMBER (A) 	 VICE CHAIRMAN 	I 
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Sir, 

' ! 
me Registrar. 	 9wo 	SS fr o 4 4&11"' O/ 

Ce rxtr al 	jjstratiVe Tribunal., 	.5650038- 
Bang8 lore .(BenCb). 	

O4 .23(1c 

° 
- 	 '* Q4\1 

C.A.642&and 642W98 
- 	

,-j 
Sub ----- 	

S C 
o the fi1 of: thO supreme Col L 

5O 	 r 
Cottt FoW rl of thP o 0 t 

Certif° copy of' he - 	CanmOfl Decree 

Re g. 	 -- 

 of th°  

* * 	
tA  

__ 	te copY _ ni I 	cilrected to rorvIEr1 

Coni 	Decree 	 /4. DOO 
Da te ci 

Cony of the - 
	 - 

r€CiV 	from the S t prer Court of India, for 1flfOt10fl 	d 

the in  at te r. 
necssVY action in 	_------ 



All comn' &nicetionshould be 	 D.No.4 	
Iv! 
-*dM VII-B 

the Regi.trar. 	 SIJr E 	u 
SuprerneMour% by deeignition. 
NOttynàme 	 INDIA 
Telegrophic .ddree - 	 NEVV DELHI 

"S(JPREMWO' 
ated t13h 	 ZOOO.& 

1 
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From; The Registrar (Judicial),  
Supreme Court of India, 
New Delhi. 	 ( 

To; 	egistrar, 
;~g~hGourt of Karnataka, 
l3angalore. 

CIVILPJL NOS 6422 & 642 OF 1928jL  

U(A&)4(AATAKA & Ors etc. etc. 	 Appellants 

Versus 

mt. P. Jayañthi & Anr. etc. etc. 	 •0• Respondents 

Sir, 

In cortinuation of this Registry's letter of even number 

dated the 1Eth April, 2000, 1 a directed. to transmit herewith 

for necessary action a certified copy of the Common Decree dated 

the 7th April, 2000 of the Supreme Cou"t in the said appeals. 

The Original Record in C,A,No, 6423/98 will follows 

?1ese acknowledge receipt. 

Yours faithfully, 

for REG1STRAR(JUDICI4L), 



Sup. C. 52 

IN THE SUPREME COURT OF INDIA 
PMPç'CIVIL APPELLATE JURISD 

193bI 
- 

xik 	 Louit 3k 

(Appeals by Special Leave from the Judgments arid Orders dated 
the 20th August, 1998 of the High Court of Karnataka at 
Bangalore in Writ Petition Nos. 24051  and 24050 of 1998) 

IN CIVLM'P1AL NO.6422 QF 

1 • The Accountant General (A & 1) 
Karnataka, Banalore, 

2. The Comptrtller & Auditor General, 
of India, :Bahadur Shah Zffar Marg, 
New Delhi 1 110 002. 

3, Union of India - By its 
Secretary, I1ini a try of k'ersormel, 
& Trainin&, North Block 
New Delhi 	110 001. 	 ,,• Appeliants 

Versus 

1, Smt. P. Jayanthi, 
Clerk/Typist 0/0 the Accountant 
General (A & ), P.B. 5325 
Banalore 1, B/a 359, 13 A Cross, 	 Contesting 
Vyelikavai. 	 •,. Respondent 

2, The Registrar, 
Central Administrative Tribunal, 
Bangalore Bch, Indiranegar, 	 Performs 
Bangalore 560 038. 	 .,. Respondent 

Union of India - By its 
Secretary, Ministry of Personnel, 
& Training, North Block, 
New Delhi. 110 001, 

The Compt:rller & Auditor General 
of India,: hadur Shah Zalar Márg, 
New Delhi 1'0 002. 

Accountant General (A & .) 
Karnatak, 13angalore 	560 001, 	 .., Appellants 



Versus 

1. 	Smt. Sujatha Vedachalam 
W/o ri Venkataraman, 
/o 60/7, 12th Main 

M.C. Layout, Vijay Naar, Contesting 
Bangalore.' ,.. 	Respondent 

2 	The egistrar, 
Contr 1 A4iainistrative Tribunal, 
Bangalore Bench, 	Indiranaar, Perforina 
Bangalore 560 038. Repondent 

2000. 

CQHAM; 
HO kLE MR. JUSTICE V.N. KHARi 
HO I BLE MR. JUTIC 	DOithISWiNY RAJU. 

For the ppellants: 	Mr. P.P. Maihotra, 	Senior Advocate, 
in 	both Appeals 	(Mrs. Niranjana Singh and M/s. Hemant 

$harma, Anil Katlyar and C.V. Subba Rao, 
Advocates with him). 

For lies ndent No.1; 	Mr. D.P. Chaturvedi, Advocate. 
in both ppea]Ls 

T e Appeals above-mentioned alongwith coner&d met t.er 

being cc led on for hearing before this.Court on the 29th day 

of 4arch, 2000; UPON perusing the record and hearin: counsel 

for,  the apeazTlng parties above-mentioned, the Court took time 

to consid r its Judgment and the appeals bethgcalied:on for 

Judgment n the 7th day of AprIl, 2000, THIS COURT in view of 

its deols ona dated the 7th April, 2000 in Civil Appel No. 

1.3020 of 996 en t I t.i ed Cop 	 G 	of 1ndj 
&Ors. Ve sus 	 and 25th AprIl, 1996 in Special 

Leave Pet tion No, 9324 of 1996 entitled Chandan Saha versus 

Union of ndia & Os. 1)0TH in allowing the appeal ORDER ; 

1. 	THT the Judgment and Order dated the 20th August, 1998 

of 'the Hih Court of KarnatMca at Bangalore in Writ Petition 

. .3/- 



ri 
s. 24051  and 24050 of 1998 be and are hereby set—aside 

and in place therof an order allowing Writ Petition Nos. 

214 051 and 24053  of 1998 filed by the appellants herein 

before the aforesaid f1ih Court be and is hereby substituted 

THAT the 3 peL1siits herein may recover the excess 

amount of pay paid to the contesting respondents herein in 

easy installments which may be spread over for fifteen 

years or till the dste of retirement whichever is earlier; 

THAT there sLall be no order as to costs of these 

q ppenlS  in this Court; 

,D ThIs CoURT UTh 	iRDER that this ORDER be N  

punctually observed and carried into execution by all 

con c ér ri ed; 

WITNESS the Hori'ble Dr. Marsh Seth Anand, Chief 

Just ice of India, at the supreme Court, New Delhi, dated 

this. the 7th day of ipril, 2000. 

D:A) 
JOINT RE(ISTRIR. 


